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INTRODUCTION

|, the Chairman, Public Accounts Committee, having been authorised by the
Committee, do present this Fifth Report (Seventeenth Lok Sabha) on "Implementation
of Recommendations of PAC by Ministries of Finance, Defence and Women and
Child Development" relating to the Ministries of Finance, Defence and Women and
Child Development. : ~

2. The Sub-Committee Ill on ‘Implementation of Recommendations of PAC’ was
constituted by the Public Accounts Committee (2018-19) (16" Lok Sabha) to ascertain
the actual implementation of the recommendations made by the Committee in their
various reports and a total of 46 repoits were allocated to the Committee. The Sub-
Committee took up the following reports presented during the 16" Lok Sabha for
detailed examination and report thereon:- the 75" Report on “Performance of Import
and Export Trade Facilitation through Customs Ports” and 97" Report on “Action taken
by the Ministry on the 75th Report”; 21° Report on "Role and Functioning of Indian
Coast Guard” along with 51°' Report on "Action taken by ‘the Ministry on the 21%
Report”; 32™ Report on "Indigenous Construction of Indian Naval Warships" and 59"
Report on "Action taken by the Ministry on the 32" Report” and 14" Report on
"Integrated Child Development Services (ICDS)" and 35" Report on "Action taken by
the Ministry on the 14" Report.

3. The Sub-Committee took evidence of the representatives of the Ministries of
Finance, Defence and Women and Child Development on the status of implementation
of recommendations at their sittings held on 11 September, 2019, 27 September, 2019
and 27 February, 2019. The Sub-Committee of PAC (2018-19) considered and adopted
this Report at their sitting held on 29 April, 2019. The Report was considered and
adopted by the Public Accounts Committee (2019-20) during their sitting held on 28"
January, 2020. The Minutes of the Sittings form Appendices to the Report.

4, For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold at the end of chapters
2,3,4and5.

5. The Committee thank Sub-Committee-li| (Implementation of Recommendations.
of PAC) of the predecessor Committee (2018-19) for taking oral evidence of the
concerned Ministries and obtaining information on the subjects.

6. The Committee would also like to express their thanks to the representatives of
the Ministry of Finance, Defence and Women and Child Development for tendering
evidence before the Sub-Committee and furnishing the requisite information to the
Committee in connection with the examination of the subjects.

7. The Committee place on record their appreciation of the assistance rendered to
them in the matter by the Committee Secretariat and the office of the Comptroller and
Auditor General of India.

NEW DELHI; | ADHIR RANJAN CHOWDHURY

% © January, 2020 Chairperson,
|0 Magha 1941 (Saka) Public Accounts Committee







CHAPTER-

: Intfoduction

1.1 The Public Accounts Committee is the principal instrument of the Parliament for
enforcing financial accountability of the Executive to the Legislature. In pursuance of
this objective, the Committee take up subjects for detailed examination. The lines of
inquiry and preliminary information are derived from the reports of the C&AG of India
followed by written and oral submissions made by the Government. Thereafter, the
Committee give observations/ recommendations  in their --reports  pointing out
extravagance or waste for corrective and remedial action. These recommendations not
only bring out the inefficiencies, irregularities and other shortcomings in the
implementation of policies and programmes approved by the Parliament but also are
constructive suggestions for bringing about improvements in working and better
utilization of resources in the larger interest of the nation. The Government is expected
to gear up the administrative machinery for optimum performance and galvanise the
national.economy to serve public interest.

1.2 The Government is required to take action on the observations/recommendations

‘given by the Committee and submit its replies within six months. After analyzing the
action taken replies so submitted, Action Taken Reports are presented. by the
Committee to the Parliament. The analysis includes categorization of replies into those
accepted by the Government, those which the Committee do not desire to pursue in
view of the replies received from the Government, those that have not been accepted
by the Committee and which require reiteration and those in respect of which the
Government have furnished interim replies. Regarding actual implementation of the
recommendations of the Committee that have been accepted by the Government,
though the C&AG examines the status of implementation of these recommendations
during follow up audit after a few years, there is no mechanism to simultaneously
determine and ensure actual implementation of the same. As the implementation of
these recommendations is imperative in ensuring best use of limited resources for
accelerating the process of development, transparency in Government action, probity in
public life and inspiring reverence for accountability to Parliament, the need was felt to
devise an alternative to monitor the implementation of the compliance by the
Government. . '

1.3 It is in the above context, to ascertain the actual implementation of the
recommendations made by the Committee in their various reports, that the Sub-
Committee 1l on ‘Implementation of Recommendations of PAC’ of Public Accounts
Committee (2018-19) (16" Lok Sabha) was constituted and a total of 46 reports were
allocated to the Committee. The Committee took up for detailed examination 8 reports
(four Original Reports along with their four Action Taken Reports) for finding out the
extent of implementation of the recommendations made by the Committee. These are:-
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i 75" Report (16th LS) on “Performance ’Iof Import and Export Trade .
Eacilitation through Customs Ports” and 97" Report' (16th LS) on “Action
taken by the Ministry on the 75th Report” ibid;

if. 215 Report on "Role and Function'ing of Indian Coast Guard” along with
51%t Report (16th LS) on "Action taken by the Ministry on the 21% Report’
fbid;

il 32 Report (16" LS) on "Indigenous Construction of Indian Naval
Warships" and 59" Report (16th LS) on "Action taken by the Ministry on -
the 32™ Report” ibid; and,

iv. 14% Report (16" LS) on "Integrated Child Development Services (ICDS)"
and 35" Report (16th LS) on "Action taken by the Ministry on the 14"
Report” ibid. ' '

14 Each of the above eight reports are available on the webpage of the Public
Accounts Committee on Lok Sabha website. The reports have been examined in detail
in the succeeding chapters wherein the Committee have recorded their observations
and recommendations on important issues. '

1 The 97" Report was the Action Taken Reporton the 75" Report, therefore, though not allocated to the Sub-
Committee, it was also considered. ‘ ’
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Chapter II- Implementation of recommendations' of the 75t Report on
'Performance of Import and Export Trade Facilitation through Customs Ports' and
97'" Report on Action Taken Thereon.

A.  Summary of 75" Report

21  The 75 Report (16th LS) of PAC (2016-17) on 'Performance of Import and
Export Trade Facilitation through Customs Ports' was presented to the Hon'ble Speaker
on 29" April, 2017 and presented to the Lok Sabha/laid on the Table of the Rajya
Sabha on 18" July, 2017. The Committee had observed the importance of effective
trade facilitation measures for India to maintain its current pace of growth and felt
therefore, that adequate regulatory framework, ‘ policy implementation, operational -
issues and internal controls were of paramount importance. The Committee had found
inordinate delays in the various stages of export and import clearances on account of a
complex and arduous documentation process, delays in allotment of berths by port
authorities and bottlenecks in reduction of transaction costs. It was also found that
delays in import clearances were of g higher order than in the case of export
clearances. There were shortfalls such as incomplete facilitation process mapping,
weak target setting, inadequate monitoring mechanism, lack of infrastructure and feeder
network facilities, non-coordination between stakeholders to improve trading
infrastructure and non-existent electronic connectivity among all the regulatory

agencies.

2.2 After in depth examination of the subject which included deliberations with
various stakeholders such as Ministry of Textiles, Department of Commerce, Director
General of Foreign Trade, Ministry of Shipping, Ministry of Road Transport and
Highways, Railway Board, Federation of Indian Export Organization and Federation of
Indian Chambers of Commerce and Industry, the Committee in theijr 75™ report made 8
recommendations which mainly included a comprehensive policy to be brought out with
defined milestones for trade facilitation to adhere to the binding commitments and

. timelines of WTO (World Trade Organisation) Trade Fadilitation Agreement; analysis of

the impact of -all trade facilitation measures including an analysis of compliance costs
vis-a-vis the benefits accrued along with stringent steps against those who did not
adhere to the timelines and preparation of a plan for trade facilitation for the next 5

- years; comprehensive audit of all trade facilitation measures and installation of feedback

mechanism by CBIC; prescribing of time frames for clearing goods by the various
authorities concerned; recruitment to augment operational requirements of the Customs
at air/sea ports, procurement of Mobile Gamma Ray container Scanners etc. to help in
coordinating fast clearances of consignments and facilitate trade; regular training and
orientation programmes; uniform investigation protocol in DRI; separate trade disputes
redressal mechanism; intimation of notifications to all ports on real time basis;
development of an integrated risk management system; and, regulator for controlling
operations of shipping lines. '



|

B.  Summary of 97" Report |

23  After examination and analysis of the action taken replies from the Ministry of |

Finance, Department of Revenue, Central Board of Indirect Taxes and Customs, the
Committee presented the 97" Report (16th LS) on Action taken by the Ministry on the
75" Report to the Parliament on 28" February, 2018. While the Committee accepted
replies of the Ministry on five recommendations, they made further observations in‘
respect of three of them. In case of remaining t,hreevrecommendations, replies of the
Ministry were categorized as interim. Regarding the impact of trade facilitation
measures, the Committee further desired that a comparative statement of the border
and compliance costs of trading in India vis-a-vis other countries like China, USA, Brazil

and South Asian Association for Regional Cooperation (SAARC) countries may be

furnished to evaluate the effectiveness of efforts made by the Department of Commerce '

(DoC); and that a cost benefit analysis be carried out to check if importers and exporters
had actually benefitted by the measures implemented by the DoC. '

2.4 In the context of Key Performance Indicators, the Committee desired that internal
controls be strengthened for all manual transactions and 100 % internal audit be
provided to ensure that such transactions have been done on genuine grounds and that

migration of CBIC's e-services to the new hardware may be done in a prescribed time

frame to minimise inconvenience to the users. Further in respect of delay in clearing
goods by importers at ports, the Committee recommended that since all the agencies
were functioning under the National Committee on Trade Facilitation (NCTF) for trade
facilitation, the time frames for clearance of goods be fixed for each of the agency
concerned by the NCTF and in addition to publishing of the SLS of PGAs, a
consolidated chart of timelines of all departments/ agencies may also be uploaded on
the website. The Committee had also desired that provision may be made for punitive
action against the officials of the agencies concerned for not adhering to the timelines
and a statement of such irregularities and the action taken thereon be placed before the
NCTF for their perusal. '

2.5 In regard to factors affecting facilitation, the Committee while noting that the
National Committee for Trade Facilitation (NCTF) had taken various measures to
ensure ‘ease of doing business’ the Committee had desired to be apprised of the action
taken on the following issues:- prescribing a time frame for clearance of goods by all
departments/agencies involved, development of an integrated Risk Management
System (RMS) essential for clearance of goods within a prescribed time frame,
intimation of notifications to all the ports on real time basis, integration of Customs and
‘Excise portals for factory stuffing permissions, adjusting duties, delays in executing
Chennai-Ennore Port Connectivity Project and Four lane Elevated Link Road from

Chennai to Maduravoyal due to differences with the State Government, lack of rail and.

other infrastructure to move containers to inland container depots and lack of feeder
network at the international container trans shipment terminal.
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2.6 On implementation of recommendations contained 'in the 75" and 97" reports of

the Committee, the Sub-Committee took oral evidence of the Ministry of Finance,
Department of Revenue along with the other concerned Ministries and Departments on
11" September, 2018. : ‘ :

C. Trade Facilitation

2.7 The Committee had desired that a comprehensive policy with defined milestones
for trade facilitation may be made urgently to adhere to the binding commitments and
the timelines in the WTO Trade Facilitation Agreement. While furnishing the status of
implementation of the same, the Ministry of Finance submitted the following:-
“The Union Cabinet approved the formation of National Committee on Trade
Facilitation (NCTF) as per Article 23.2 of the WTO TFA ‘with the Cabinet
‘Secretary as its chair.Consequent to India’s ratification of the WTO Agreement
on Trade Facilitation (TFA) on 22nd April 2016, the National Committee on Trade
Facilitation (NCTF) has been constituted vide order dated 11" August 2016. It is
the apex body for driving trade facilitation measures across all Ministries. The
establishment of the Committee is part of the mandatory, institutional
arrangement of the TFA. Its mandate is to finalize a National Trade Facilitation
Action Plan and monitor the work of TFA implementation and domestic co-
ordination in the country. ’

India ratified the TFA on 22/04/2016 and has also notified its Category A and
Category B commitments. Our category A commitments contain measures that
are immediately enforceable and our Category B commitments have a timeline of
5 years for implementation. Though we are largely compliant with regard to our
Category A commitments, we aim to achieve global standards of performance for
such Articles. For our Category B commitments, we intend to strengthen our
institutional, administrative, legal and IT related capabilities including
identification of nature of changes required in these areas to ensure time- bound
compliance within the next five years of the TFA coming into force i.e. by
22"February, 2022.

The composition of NCTF is inclusive of all major stakeholders from the =

government and the private sectors.
The NCTF has a three- tiered structure -
(M National TF committee - Representatives of all stakeholders included.

(2) Steering committee ~ A subset of fhe National committee with a core group of
public and private membership.

(3) Working groups‘— Small &adhoc groups of experts from relevant institutions
working on a specific trade facilitation measure or project.

It was decided in the first meeting of the Steering committee, held on 16/1 1/20186,
to constitute the following four Working Groups as follows —
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(i) Working Group on Legislative Changes - To identify areas where requisite
changes are required in our policy, regulatory and legal framework so as to
dynamically improve the level of compliance of our Category A commitments and
fulfil our Category B commitments.

(ii) Working Group on Infrastructure Augmentation- As infrastructure is the prime
enabler for trade facilitation, to identify and upgrade our present infrastructural
gaps vis-a-vis reduction in transaction costs and time at critical sea ports, airports
and land custom stations at the borders.

(iii) Working Group on Time Release Study- To study the dwell — time patterns of
import — export cargo across major ports, airports, ICDs, LCSs in India in a multi
—modal framework w.r.t. air, land and sea modes of transportation and to suggest
an Action Plan on measuring and publishing the average release times for import
and export goods so as to recommend ways to reduce the overall cargo dwell
time. : ‘

(iv) Working Group on Outreach Programme - To disseminate and publish
information pertaining to WTO- TFA and trade facilitation measures undertaken
by the government in general across the country. This will be a collaborative
effort between the government officials and private stakeholders on a user-
friendly platform / interface.

The suggestions of all the four Working Groups along with the recommendations
received from the Private Sector have been co-opted in the Draft National Trade
Facilitation Action Plan which was presented at the second meeting of the NCTF
held on 08/06/2017.

- The second meeting of NCTF was held on 8" June, 2017.The meeting focused
on the approval of the National Trade Facilitation Action Plan 2017 -2020 which
has 76 trade facilitation measures with definite timelines for implementation.
Each activity is identified with a lead agency responsible for its execution with
either of the three timelines - Short Term (0-6 months), Mid Term (6-18 months)
and Long - term (18-36 months). The private sector members of Steering
Committee and NCTF like ASSOCHAM, FFFAI, FICCI, EICI etc.also gave their
suggestions on augmenting the trade facilitation climate. All these have been co-
opted in the Action Plan which is also mapped to the TFA Articles and aligned to’
our policy objectives on improving the Ease of Doing Business. The Action plan
has an overall aim to transform cross border clearance eco-system through
efficient, transparent, risk based, coordinated, seamless, hurdle free, technology
driven procedures which are supported by state-of-the-art sea ports, airports, rail,
road and other logistics infrastructure. ‘

The-National Trade Facilitation Action Plan aims to bring down the overall cargo
_release time as below -

i.  For imports — Within 3 days for Sea Cargo, within 2 days for Air Cargo
and Inland Container Depots and on the same day for Land Customs
Stations.

ii. For exports —Below 2 days for Sea Cargo and on the same day for Air
Cargo, Inland Container Depots and Land Customs Stations.
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Since, infrastructure and technology augmentation are prime enablers for trade
facilitation, more so for India, the draft National Trade Facilitation Action Plan
presented at the second meeting of the NCTF also contains 51 activities in these
areas. Since they go beyond the ambit of the TFA per se, they have been
defined as TFA Plus category as they will continue to be pivotal pillars for the
NCTF.

There were also significant representations from the private sector bodies such
as FICCI, PHD Chamber of Commerce, FIEQ, FFFAI and Cll in both the first and
second meetings of the NCTF who gave a variety. of recommendations to the
Committee."

Some recent developments in regard to trade facilitation are:

The percentage of Direct Port Delivery (DPD) in JNPT is 46% and in Chennai it is
more than 50%. These ports constitute more than 50% of total containerised
cargo in the country. Efforts are underway to improve the percentage of DPD in
other ports like Mundra, Tuticorin, Vishakapatnam Cochin etc. Also, at JNPT, the
number of importers who have been granted DPD facility have increased from
around 700 on 1st June, 2017 to more than 2500 in June, 2018. Once all these
importers avail DPD facility, the overall percentage of DPD clearances would go
up to 72%. Consignments availing DPD have an overall clearance time of 68
hours.

On the export side measures like DPE (Direct Port Entry), introduction of e-
sealing of containers have increased the trade facilitation. Also, eSANCHIT for
electronic filing of supporting documents have been introduced on pilot basis for
exporters.This is in continuation of similar facility for importers.

Legislative changes have been made to implement a number of provisions of the
Trade Facilitation Agreement Viz. Advance Ruling, Inward Processing of Goods,
Outward Processing of Goods etc.”

2.8 With regard to status of implementation of the recommendation on impact of
trade facilitation measures, the Ministry of Finance submitted the following information:-

“Departments associated with international trade have taken a number of
measures in the past few years for facilitating exports and imports. The overall
effectiveness of these measures has been captured through the World Bank’s
Doing Business Reports released annually. The reports capture the efficiency of
ease of exports and imports through its Trading Across Borders parameter. The
reports show that India’s performance has improved on many parameters. For
example, report shows that the Time of export has. come down. The border
compliance time for exports has come down from 109.3 hours (2016 report) to
106.1 hours (2018 report). The documentary compliance time for exports .has
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come down from 41.5 hours (2016 report) to 384 hours (2018 report). The
report also shows that the cost of export has come down.

DGFT/DOC has lmplemented the followmg Trade Facilitation Measures in the
past few years.

1.

Reducing number of Documents: Number of mandatofy documents
required for exports and imports have been reduced to 3 each for export and
import. Earlier 7 documents were required for exports and 10 for. imports.
DGFET in January 2016 has also specified that any violations in this regard
should be brought to its notice.

Reducing number of Schemes: The New Forelgn Trade Policy (2015-20)

was launched on 1st April, 2015 with a focus on supporting both merchandise

and services exports and improving the ‘Ease of Doing Business’. DGFT

 consolidated 5 different incentive schemes under the earlier policy for

rewarding merchandise exports into a single scheme, namely the
Merchandise Exports from India Scheme. The replaced schemes are: Focus
Product Scheme (FPS), Focus Market Scheme (FMS), Market Linked Focus
Product Scrip (MLFPS), Vishesh Krishi and Gram UdyogYojna (VKGUY),
Agri. Infrastructure Incentive Scrip. ‘

PAN of firm is being issued as IEC by the DGFT w.e.f July 1,2017. The
process of making application and issuance of IEC is online and secure. [EC
has also been integrated with the eBIZ portal of DIPP. IEC and EPCG
applications have been integrated with the eNivesh portal implemented by
PMG set up by the Cabinet Secretariat.

Use of electronic Bank Realization Certificate (eBRC) system has been
extended. DGFT shares data generated by the electronic bank realization
certificate (eBRC) system with 17 agencies. The eBRC system captures
details of the foreign exchange received by exporters through the banking
channel. So far, DGFT has signed MOUs with 14 State Governments, 2
Central Government agencies and GSTN for sharing of the data. At the State
level, Commercial Tax Departments of 14 states have signed MoU with DGFT
for receiving e-BRC data for VAT refund purposes. These are: (i)

~Maharashtra, (ii) Delhi, (i) Andhra Pradesh,(iv) Odisha, (v) Chhattisgarh, (vi)

Haryana, (vii) Tamil Nadu, (viii) Karnataka, (ix). Gujarat, (x) Uttar Pradesh,
(xi) Madhya Pradesh, (xii) Kerala, (xiii) Goa and (xiv) Bihar. In addition,
Ministry of Finance, Enforcement Directorate, Agricultural & Processed Food
Products Export Development Authority and GSTN have signed MoU.

The ‘Aayat Niryat' Forms used for making online application to DGFT, have
been simplified bringing in clarity in different provssxons and enhancing
electronic governance.
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. Web Portals !

DGFT has launched a new look website making it more user-friendly and
easy to navigate. DGFT website has a large dynamic component whereby the
trade community can file applications online for IEC and various other
schemes of DGFT. The exporters can also see the status of their electronic
Bank realization certificates in almost real-time. The website is rich in content
with all documents related to Forergn Trade Policy along with a responsive
onhne grievance redressal system. : :

Indian Trade Portal launched by Department of Commerce and managed by
FIEO displays information useful for export import. It contains the Trade
enquiries uploaded by Indian trade missions, Tariff and Trade data of India’s
major trade partners, Export Market Reports, and Trade Agreements etc.

EXIM Dashboard launched at the commerce.gov.in website. Allows users a
graphical understand of India’s export and imports at the product, country and
port level. Popular with exporters on account of useful data depicted in
uncomplicated manner.

. DGFT: Facilities for Complaint Resolution

Contact@DGFT system has been activated at the DGFT website
(www.dgft.gov.in) as a single point contact for resolving all foreign trade
related issues. Exporters/Importers use this facility for resolution -of foreign
trade related issues either directly concerning DGFT. (headquarters or
regional offices) or concerning other agencies of the Central or State
Governments. A reference number is issued for each request so that the
status of action taken can be tracked. Effective monitoring arrangements
have been made. -

DGFT maintains an active Twitter handle (#DGFTINDIA) with more than
26400 followers. Responses to tweets sent to CIM’'s account and DGFT |
handle are managed through the Twitterseva service and more than 7200
tweets have been replied to w.e. f Apr 2016 with an average reply trme of less :ff.,.,
than 12 hours. L e e

Grievances on policy, procedure and implernentat_ion issues registered at the
Public grievances portal of Department of Administrative Reforms & Public
Grievances are handled promptly.

. Outreach & Niryat Bandhu Scheme-In the last two years, 50,000 new and
prospective exporters have attended the Niryat Bandhu outreach programs
through the regional offices of DGFT. DGFT conducted outreach activities at
34 clusters, as part of NiryatBandhu. In addition, an online trammg
programme has been started with the lIFT for first time entreprenedirs.
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Further, India has signed the WTO agreement on Trade Facilitation and is
duty bound to implement the commitments taken towards facilitating trade.

For this, Government has prepared a National Trade Facilitation Action Plan

to transform cross border clearance eco-system through efficient, transparent,
risk based, coordinated, digital, seamless and technology driven procedures
which are supported by state-of-the-art sea ports, airports, land border
crossings, rail, road and other logistics infrastructure and to bring down the
overall cargo release time.

The first Task Force on Transaction Cost in Exports was constituted in 2009,
with the main objective of making India’'s export more competitive. The Report
of the Task Force was released in February 2011. The task force identified 44
key issues and provided recommendations to the concerned Government
department and agencies. Twenty-three of these recommendations were
implemented leading to mitigation of transaction costs by approximately Rs
2,100 Crores.

The second task force on Transaction Cost in Exports, constituted in 2013,
gave 63 recommendations pertaining to various Ministries. As per the status
available on Aug-2016, concerned Departments didn't agree on 11
recommendations and 8 recommendations were pending for implementation.
After the implementation of Goods and Services Tax (GST), some of these
recommendations are no longer relevant.

A separate Logistics Division has been created in DoC to deal with ‘integrated
development of logistics’ with its mandate to promote inter-modal movement.
A copy of the Report of the task force has been furnished to the Logistics
Division for further follow up.”

D. Governance, Riék and Compliance

29 In ‘the context of governance, risk and compliance, the Committee had
recommended that a comprehensive audit of the implementation of all trade facilitation
measures taken by the Government of India may be undertaken. In response, the
Ministry submitted the following:- -

“The Committee observed specific cases of lapses in implementation of trade
facilitation measures however it has been the endeavor of the department to
ensure that each trade facilitation measure is implemented successfully. As
regards concurrent audit of various information systems, CBEC, in the past had
constituted a Working Group to audit and examine ICES 1.5 application for
detecting deficiencies and to suggest improvement in the application. Following
areas were covered by the Working Group:

a. Adequacy of business processes covered in ICES 1.5 vis-a-vis important
processes that are associated with clearance of goods in the field formations.



E.
2.10

11.
I

b. Correctness of business rules in ICES 1.5 application with regard to

- various levies, exemptions, duty calculations, compulsory requirements on behalf

of other Regulatory Agency, procedures related to assessment, examination and
clearance of goods for home consumption/warehousing/export.

C. Improvement and additional functionalities that can be incorpofated on the
ICES 1.5 application. - : '
d. Regular audit of database, operating system, infrastructure and

application hardware for IT security audit etc.

In this regard, it is submitted that most issues highlighted by the Working Group
have either been resolved or necessary provisions were already available in the
system. Some issues like those pertaining to RSP based declaration and
valuation, SAD Refunds etc. are no more relevant after the implementation of
GST. Some of the recommendations of the Working Group like codification of
Anti-Dumping Duty notifications, issues related to SEZ etc. require further '
discussions with the Ministry of Commerce and also internal discussions to
assess feasibility. This assessment can be undertaken once other urgent
priorities relating to Single Window and Goods and Services Tax are over.

Implementation of Trade Facilitation measures may be taken up as one of the
subjects for Thematic Audit by the Audit Commissionerates.” ‘

Key Performance Indicators for Trade Facilitation

In the context of key performance indicators, the Ministry submitted the following

information on the status of implementation of various trade facilitation measures:-

“Ministry's reply in respect of observations and recommendations of the
Committee is as under: ) ,
(i) Updating ICEGATE to minimize breakdowns- Under CBEC's Project
SAKSHAM, new IT hardware has been commissioned and migration of
C.B.E.C.'s e-services to the new hardware is underway. The working of
ICEGATE is being monitored to achieve optimization and minimize the
inconvenience on account of technical glitches and network disruptions.
Further, Ministry submits that downtime of ICEGATE is minimal. An online
helpdesk service provided to ICEGATE users to resolve their technical
problems and queries so that there should not be any difficulty in using
ICEGATE services. A number of ‘measures have also been taken for
“updating ICEGATE to minimize breakdown and improve downtime. The
measures, in brief are as follows: _
. The old servers hosting the application have been migrated to new servers. -
2. By putting alternative servers, the services have been synchronized to the
High Availability (HA) mode.
3. The capacity and nos of the Disaster Recovery (DR) servers have been
increased. : '
4. Code review of the application was conducted and corrective measures taken
on identified issues. ’ '
5. The application has been tweaked to handle more number of files at a time.

—
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6. A strict SOP is being enforced to manage l’planned downtime which is
necessary for maintenance and upgrade. It is carried out late in night and on
holidays. ,

7. Faster and secured data transmission with stakeholders implemented.
8. Improving the supporting hardware infrastructure through Project SAKSHAM.

(iif)

(iv)

(V)

(Vi)

Making e-filing of BEs and EGMs mandatory- Majority of Bills of Entry are
being filed through e-filing. Filing of Bill of Entry through a Service Centre
is an additional facilitation measure. Further, under section 46 of the
Customs Act, 1962, it is mandatory to file Bills of Entry and Shipping Bills
electronically only. EGM and IGM are also being filed electronically.

Full use of 24x7 facility- CBEC has been making efforts to encourage
importers/exporters to make full use of 24x7 facility. Field formations are
reaching out to the stakeholders to encourage them to optimally make use
of the facility. Further, regarding full usage of 24x7 facility field formations
are engaging with stakeholders for proper deployment of manpower.
Pre-clearance of consignments by Custom authorities- CBEC intends to
introduce this measure as a trade facilitation measure and an instrument
to reduce dwell time. lt is felt that machine based clearance is an
important aspect for implementation of pre-clearance of consignments by
Customs authorities. For implementation of pre-clearance, Ministry has
brought out suitable changes in the Customs Act, 1962 by way of
amendment carried out in section 47 of the Customs Act, 1962 through
Finance Act, 2018. _

Opening running accounts of registered traders- CBEC intends to -

introduce this measure as a trade facilitation measure and an instrument
to reduce dwell time. Also, enabling provisions has been enacted in the
Act to open electronic cash ledger of the prescribed persons.

Making ACP/AEO schemes user friendly and rectification of errors easier-

Vide Circular No. 33/2016-Customs dated 22" July, 2016, CBEC has

decided to merge the two facilitation schemes namely ACP (Accredited
Client Programme) and AEO (Authorized Economic Operator) into a
combined three-tier AEO programme, to enhance the scope of these
programmes so as to provide further benefits to the entities who have
demonstrated strong internal control system and willingness to comply
with the laws administered by the Central Board of Excise and Customs.
Now, a comprehensive unified trade facilitation AEO programme has been
developed by incorporating the existing ACP scheme and ongoing AEO
programme, in the light of international developments, as well as in view of
the focus of the Government of India on "Ease of Doing Business”.In order

to make Accredited Client Programme (ACP)/Authorized Economic

Operator (AEO) schemes user friendly, CBIC has issued a circular no.
3/2018-Customs dated 17.01.2018 wherein in order to maximize the reach
of this programme, it has been decided by the competent authority to
decentralize the processing of AEO applications so as to meet the
objective of trade facilitation and ease of doing business. Further, a

" number of other incentives have been introduced by way of the said

circular in order to make the scheme more gainful. A total of 1405 AEOs
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have been enrolled so far and the target is to have 2000 AEOs by 31%
December, 2018 and 3500 AEOs by March, 2019. , '
Permitting minor amendments in IGM by the shipping line/shipping agents
online instead of going to the service centre may reduce the dwell time- In
this regard, steps have already been initiated to cut down errors in IGM.
The board vide circular 14/2017-Customs dated 11.04.2017 has notified
procedures for carrying out minor amendments in IGM. The circular
mandates that all minor amendment application are disposed of on the
same day of filing the amendment application and also not resorting to
recourse of adjudication and levy of penalty. In case of major
amendments also, it has been necessitated that the amendment
applications ‘are disposed of by 24 hours or else they are escalated to
officers at the rank of Joint/Additional Commissioners. Further, minor
amendments in IGM by shipping line/shipping agents online has already
been implemented and now amendment can be made through RES
subject to final approval of Customs Officer.
Launching a Mobile App for filing error free IGM/BE/EGM/SB- CBIC has
launched Mobile App, ICETRAK on January, 27" 2018. However, filing of
IGM/EGM and other customs documents by trade does not appear to be
feasible as large amount of data is required to be keyed in. The present
facility of filing these documents electronically using output generated
seamlessly from their own electronic systems & databases without any
need for data entry appears more trade friendly.
Uploading scanned documents
An electronic utility, eSANCHIT (Electronic Storage And Computerised
Handling of IT documents) for the uploading digitally scanned supporting
documents has been developed and has been made mandatory for
importers w.e.f. 1% April, 2018. To give a legal backing to this initiative,
“Bill of Entry (Electronic Integrated Declaration and Paperless Processing)
Regulations, 2018" have also been introduced from 11.05.2018. A pilot on
eSANCHIT in exports has been launched in Chennai and Delhi from
01.09.2018. Based on the feedback, full-fledged export eSANCHIT will
start shortly. This would be in continuation of similar facility for Importers.
allowing rectification of minor errors- '
In this regard, CBEC has taken a number of steps like issuing notification
no. 35/2017-Customs (N.T.) dated 11.04.2017, decentralizing the minor
amendment process by making Superintendent or Appraiser of Customs
as the proper officer. -Notification no. 36/2017-Customns (N.T.) dated
11.04.2017 has been issued to amend the Levy of Fees (Customs
Documents) Regulations, 1970, levying fees for amendments so that
minor amendments are decided without recourse to adjudication or levy of
penalty and at the same time fee is levied to discourage the tendency to
file amendments. However, no amendment fee shall be levied in respect
of advance Bill of Entry, where amendment is necessitated due to
amendment in import manifest. Further, suitable instructions have been
issued for timely approval of amendments.
Adjustment of excess duty paid due to short landing etc. by opening a
wallet- Enabling provisions has been enacted in the Customs Act, 1962 to
allow the provision for the importer or exporter to have an Electronic Cash
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" Ledger, which can be used to pay duty, interest, penalty, fee or any other
sum for Customs clearances. ' , '

(i) E-sealing procedure- Self sealing of export containers by using RFID
tamper proof e-seals have replaced the earlier practice of supervised

~sealing by the departmental officers using bottle seals. This has enhanced
the integrity of cargo.

(xiiiy Document/Container tracking- All importers and exporters can track their
documents and containers on ICEGATE website. The location of
Container can be traced using facility “Track your Container”
on www.icegate.gov.in for cargo moving to Nhava Sheva, Hazira and
Mundra Ports. Electronic tracking of Nepal bound cargo has also been
launched by Customs. :

With regard to furnishing reply to the queries raised by the department,
examination by other Agencies and payment of duty/refund and or
drawback, formations have been instructed to ensure that unwarranted
delays are avoided.” :

F. Delay in clearing goods by Importers at Ports

2.11 Reg‘afding the Committees’ recommendation on delay in clearing the goods by
the importers at ports, the Ministry submitted the following response:-

“In order to address the issue of delayed clearance of goods, beyond free period
of three days, suitable regulations have been framed, making it mandatory to file
the bill of entry before the end of the next day following the day (excluding
hotidays) on which the aircraft or vessel or vehicle carrying the goods arrives at
a customs station at which such goods are to be cleared for home consumption
or warehousing. Where the bill of entry is not filed within the time and the proper
officer of Customs is satisfied that there was no sufficient cause for such delay,
the importer has been made liable to pay charges for late presentation of the bill
of entry. ‘

So far there are 6 agencies that have integrated online with Customs
through Single Window Interface for Facilitation of Trade (SWIFT). These
agencies are: Food Safety & Standards Authority of India (FSSAI), Animal
Quarantine & Certification Service, Plant Quarantine, Drug Controller, Wild
Life Crime Control Bureau (WCCB) and Textile Committee. The Service
Level Standards (SLS) of all these 6 agencies, including time frames for
examination/ inspection/ clearance of goods, have been obtained from them
and are already published on ICEGATE website.

Further, NCTF Committee is paying attention to the delays at various levels in
clearance of goods. Time Release Study is being conducted to see the time
stamps of various processes. Target for clearance has been fixed and all
agencies have been asked to monitor delay. With. regard to suggestion by the
Hon'ble PAC, “CBEC has obtained Service Level Standard (SLS) of PGAs which
are being published on the ICEGATE website for information of the trade”. In the
third meeting of NCTF held on 12.02.2018 chaired by the Cabinet Secretary, it
was decided that a single integrated portal is to be designed to assist importers
and exporters for the required compliances/clearances under various laws, rules
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and regulations along with establishment of 'a Single Window for all
clearances/approvals required from various regulatory agencies for ensuring
necessary coordination between multiple agencies. Special Secretary (Logistics)
has been asked by the NCTF to monitor the development of both these portals.”

212 In reference to the delay in filing of BEs by importers, the Committee while
opining that interest should be calculated from the date of deposit of the enhanced duty
paid due to procedural irregularities had desired that such credit should be given in the
running account/ wallet. in response, the Ministry responded the following:-

“Sub-section (2) of Section 27 of the Customs Act, 1962 has been amended so
as to keep the refund of duty paid in excess by the importer before an order
permitting clearance of goods for home consumption is made. outside the scope
of principle of unjust enrichment. This shall apply when such excess payment is
evident from the Bill of Entry (BE) in the case of self-assessment by the importer
or the duty actually payable is reflected in the reassessed BE in the case of
reassessment. - -

In Budget 2018, Section 51A was inserted in the Customs Act to allow the
maintenance of an Electronic Cash ledger for deposits made towards duty,
interest, penalty, fee or any other sum payable by a person under the provisions
of this Act or under the Customs Tariff Act, 1975 (51 of 1975) or under any other
law for the time being in force or the rules and regulations made thereunder,
using authorised mode of payment. CBIC is consulting various stakeholders like
Controller General of Accounts for implementing this provision. Once the
provision is implemented refunds can be granted in this ledger.”

2.13 Regarding examination of imported goods by Customs, the Committee had

‘desired that the Government take steps to help in coordinating fast clearances of

consignments and facilitate trade. The Ministry submitted the following information in
this regard:-

“The points wise submissions of the Ministry are as below:

Shortage of Manpower -

The concerned cadre controlling authorities have been requested to allocate
sufficient officers for ‘clearance of goods. Steps have also been taken to recruit
more number of people through SSC in recent years. As regards cadre review,
CBEC has undergone cadre restructuring as early as 2014 and the next cadre
review will be due in 2018. :

24X7 facility o
CBEC has provided this facility at 20 sea ports and 17 Air Cargo Complexes. In

order to further boost this facilitation measure, it has been provided that no
merchant overtime fee would be charged for availing the facility. Jurisdictional
authorities have been asked to reach out to the stakeholders for encouraging
them to utilize this facility.

Mobile Gamma Ray Container scanners
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Till date, 9 scanners have been commissioned at 5 ports i.e. JNPT, Mumbai,
Chennai, Tuticorin and Kandla. Further, work for installation of 3 Drive-through
Container Scanners (Road), one each at Gateway Ports of JNPT &Mundra,
besides Cochin, has been awarded on 05.01.2017. The construction work has
commenced at all sites. The procurement of scanners was subsequently
~entrusted to the Ministry of Shipping, as per a decision taken by .the Committee
of Secretaries in December, 2015. Pursuant to this decision, the additional
requirement of Scanners for all Major Ports and select Private Ports was
conveyed to the Ministry of Shipping on 22.01.2016. Briefly stated, Ministry of
Shipping was requested to procure 16 Mobile Scanners, 7 Drive-through -
Scanners (Road) and 2 Drive-through Scanners (Rail) for 12 Major Ports and 4
Private Ports. Specifications of these scanners were also provided to the Ministry
of Shipping. Ministry of Shipping, through Indian Ports Association (IPA), is in the
process of procuring Scanners for Major Ports, in a phased manner. Further,
Ministry of Shipping has indicated their inability to procure scanners for the non-
major/private ports as these are outside their jurisdiction. Therefore, Directorate
of Logistics under CBEC has requested the concerned field formations to
examine the request of the Private Ports who are willing to install scanning facility
on their own and send the proposals for consideration of the competent authority.
So far two proposals i.e. in respect of Krishnapattnam Port and Pipavav Port for
Drive-through Container Scanners (Road) have been finalized. It is learnt that the
Scanner suggested for the Krishnapatnam Port is nearing completion. Matter is
also under discussion with Katupally and Hazira Ports and these ports have been
advised to revert with a firm proposal through their jurisdictional Customs

formations.

Factory Stuffing

For the sake of uniformity and ease of doing business, CBEC has issued Circular
No. 26/2017 dated 01.07.2017 to simplify the procedure relating to factory
stuffing hitherto carried out under the supervision of the Central Excise officers.
CBEC has laid down a simplified procedure for stuffing and sealing of export
goods in containers. It has been decided to do away with the sealing of
containers, under supervision of CBEC officials;instead, self-sealing procedure
shall be followed as per procedure, laid down. '

Reqular training of customs officers and orientation programmes for officers
Regular training-is being provided to Customs officers 'byvNational Academy of
Customs, Excise and Narcotics and its Regional Training Institutes.”

G. Other Factors Affecting Facilitation

2.14 The Ministry élso submitted detailed information on other factors affecting
facilitation:- ' :

“The observations/recommendations also pertain to DoC/DGFT/MoShipping.
However, with regard to observations related to Department of Revenue, it is "
stated that at the first meeting of the NCTF held on 28/10/2016, it was suggested
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by the Revenue Secretary to do away with the multiplicity of committees -
overseeing trade facilitation at various levels and for subsuming all other such-
committees in Commerce, Shipping and.Civil Aviation Ministries. The suggestion

was endorsed by.the Chair and it was decided that henceforth, NCTF will be the
single high level national body for trade facilitation. The committee will aim for
simplification, standardization, harmonization and integration of all trade related

processes and procedures and will attempt to avoid any duplication in such
efforts. In the first meeting of the NCTF held on 28/10/2016, the Cabinet

Secretary directed all Ministries and governmental organizations to expedite the

actions to simplify the procedures, to reduce time and costs involved in the

procedures, to introduce technology to eliminate human interaction in routine

tasks and to augment infrastructure required for the processes to run smoothly.

He also highlighted it to all agencies that dissemination of policy changes and

procedural reforms is very important in order to obtain quick results. He had also

added that NCTF and Steering Committee shall be the only fora for reviewing

and resolving trade facilitation issues. NCTF forum should be used for all policy

decisions regarding Trade Facilitation whereas Steering Committee may work on

operational issues and implementation of the decisions. All concerned Ministries,

departments & agencies are very pro—active in their participation in such

meetings, where issues pertaining to them are put forth and a regular discussion -
around such issues takes place amongst the stakeholders. These highlighted

issues are then carefully chronicled in the minutes of the meetings that are then

circulated amongst all stakeholders. As per the directions of the chair, a regular
follow up is mandatory and this is also being routinely followed. In the second

meeting of the NCTF held on 08/06/2017, the Cabinet Secretary directed that it
shall be ensured by all concerned agencies that sufficient staff strength is
available at all designated airports/ ports at all times to avoid delay. In the same
meeting Commerce Secretary who is also the co-chair of the Steering
Committee, the operational arm of NCTF, highlighted the need for action on
issues pertaining to de- minimis rule for courier imports/exports.These have to be
addressed on top ~ priority as they are linked to e- commerce deliberations at
WTO. '

The chair also directed that the Steering Committee should monitor all issues
raised by stakeholders on regular basis and the action taken report should be
presented in the next NCTF meeting. '

The Cabinet Secretary has also directed that a single interactive portal may be
developed hosting updated regulatory information related to all government
agencies involved in trade facilitation and necessary IT systems may be put in
place for submission of electronic documents in place of manual documents and
a central repository of original documents may be created in all field formations of
the agencies. For the issue of arbitrary high charges imposed by the Shipping
lines, the Cabinet Secretary has directed that the nexus between shipping lines



18

and CFS and the issue of excessive charges beiné levied by shipping lines may
be examined by Ministry of Shipping, Department of Revenue, Ministry of
Commerce and Ministry of Railways for appropriate action.

In this regard, Ministry submits that timeframes for agencies which are part of
SWIFT are already published as Service Level Standards on ICEGATE website.
Customs already has a functional risk management system. With SWIFT,
Participating Government Agencies (PGAS) are also being encouraged to adopt
a risk.based approach to inspect/ examine consignments. So far risk criterial
parameters from 3 PGAs i.e. FSSAI, WCCB and Plant Quarantine have already
been accommodated in the Integrated Risk management system of Customs.
Further, moving towards electronic and faceless interface, under SWIFT, CBIC
recently launched eSANCHIT application. eSANCHIT is a paperless processing
‘application of SWIFT, which allows trade to submit clearance related supporting
documents electronically with digital signatures. After successful pilot
implementation, eSANCHIT has been made mandatory in imports since 1st April,
2018. The initiative has also been given wide publicity through departmental
circulars, public notices, social media etc. To avoid inconvenience to trade,
ICEGATE help desks and email ids of the officer/ system managers have been
provided to enable trade to give feedback and for resolution of issues, if-any,
faced during implementation of eSANCHIT. With regard to intimation of any
amendments/changes to the . Act/Rules/Procedures/Duties to the ports, it is
submitted that as soon as notifications are issued, they are posted on the
departmental website, in public domain for information of the departmental officer
as well as the stake holders. As GST has replaced Central Excise duty for all
goods except a few, integration of Customs and Central Excise portal for factory
stuffing permissions may not be required.

With regard to observations of the Hon'ble Committee related to NCTF, it is
submitted that at the third meeting of NCTF held on 12.02.2018, it was decided
that the targets for cargo release times in the Action Plan be revised downwards
to 24 hours and 12 hours in respect of exports for Sea Cargo and Air Cargo
respectively. . The target for imports have also been revised downwards to two
days for Sea Cargo and one day for Air Cargo. In the NCTF meeting dated
12.02.2018, it was also decided that every PGA may either post a representative
at every sea port or authorise Customs formation concerned to carry out
regulatory work. Customs would be the lead agency and representatives from all
PGAs should work under the administrative control of the senior most Customs
officer posted there for efficient clearance of export/import related checks.
Further, at the fourth meeting of the Steering Committee of NCTF held on
23.03.2018, it was decided that every PGA should put their Risk Management
System in place and identify all such commodities where certain percentage of
sampling is required and submit such a list to Steering Committee. Regarding the
proposal of committee to setup a sub-group to look into the effectiveness of the
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measures taken for increasing efficiency atportsf it is to submit that there is
already a working group on infrastructure, which looks into all such kinds of
measures. The said group is being sensitized about this observation of PAC so
as to ensure compliance.

With regard to the detailed status of implementation of the recommendatton '

Directorate General of Foreign Trade has made followmq submissions:

The ease of doing business related issues are always taken up on priority by the
Department of Commerce which coordinates "with different departments to
facilitate the implementation of such measures. One example is notifying the
reduction in the number of mandatory documents to three each for exports and

imports. Before implementation of this measure the numbers of documents

required were 7 for exports and 10 for imports. Department of commerce
coordinated with Department of Revenue and Ministry of Shipping to drop
additional documents and limit the number to 3 only. All suggestions made by the
Hon'ble Committee for taking up with the NCTF would be informed to the NCTF
Secretariat for inclusion in next NCTF meeting’s agenda.

With regard to the detailed status of implemen‘cation of the recommendation,

Ministry of Shipping has made following submissions:

Elevated Road from Chénnai Port to Maduravoyal

The 19 km Elevated Road connects the Port directly to Maduravoyal on

Bangalore Highway without any interference with the City Roads. The upcoming
Chennai Bengaluru Industrial Corridor and Chennai Bangalore Expressway will
substantially improve cargo movement between the Port and hinterland. The
work on the elevated road was stopped in March, 2012 due to objections from
the State Government, but lot of efforts were made for convincing the State
Government of Tamil Nadu about the necessity of the project and ultimately
State Government had given their no objection to the revised alignment of the
elevated corridor. The design was prepared in the year 2017. It is likely that the

construction work for the revised alignment would start in 2019. NHAI, which is -

implementing the project, has appointed a DPR consultant for preparing a Report”

covering the . revised alignment, Detailed Engineering and cost of Land
Acquisition & Rehabilitation of Resettlement of project affected families. The
revised cost is expected to be around Rs.4000 Cr. The Project Report is likely to
be finalized by the end of July, 2018. Earlier, the cost of LA & RR was estimated
as Rs.470 Cr and was to be shared equally by ChPT and Govt. of Tamil Nadu.
This cost is also expected to be revised during the preparation of DPR. The

'prOJect is expected to resume in early 2019 and is likely to be executed through
. the EPC mode in about 3 years' time.

Sagar Mala
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583 projects have been identified so far under Sagarmala Programme and are
expected to mobilize more than Rs. 8.7 Lac Cr of infrastructure investment. 72
projects (cost: Rs. 13,489 Cr) completed and 500 projects worth Rs. 4.3 Lac
Crore are already under various stages of implementation and development. In
the year 2018-19, 101 projects (cost: Rs. 26,798 Cr) are likely to be completed.

To improve road connectivity to ports, 112 road projects (cost: Rs.1,80,642 Cr,
8705 Km) have been identified under Sagarmala and are being implemented by
MoRTH, NHAI, State PWDs and Port Trusts. To improve rail connectivity to
ports, ICDs and MMLPs, more than 70 projects have been identified under the
Sagarmala program costing over Rs. 47,322 Cr. Over 4,220 km of rail network
will be developed as part of these 70 projects which are being implemented by
indian Railways, Indian-Port Rail Corporation Limited (IPRCL), major Port Trusts,
RITES, Konkan Railways and private port operators.

In order to promote transshipment, Ministry of Shipping has relaxed licensing

conditions u/s 406 and 407 of the Merchant Shipping Act 1958 in May 2018 for
EXIM and Empty Containers to divert transshipment of container cargo and
specialized cargo from foreign ports to Indian ports. On similar lines, licensing
conditions u/s 406 and 407 of the Merchant Shipping Act 1958 were further
relaxed in June 2018 for movement of Agriculture, Horticulture, Animal
Husbandry, Fisheries and Fertilizers. There were some alignment issues raised
by Government of Tamil Nadu for Chennai to Maduravoyal elevated road corridor
project. This has been resolved and NHAI has appointed DPR Consultant for
finalization of DPR as per revised alignment.”

. | Chennai Ennore Port Road Connectivity Project -

This project is also known as Ennore Manali Road Improvement Project
(EMRIP). The project which is being executed by an SPV, Chennai Ennore Port
Road Company Ltd., comprising NHAI, GoTN, ChPT and KPL. connects the Port
through the Kolkata and Bangalore Highways to the hinterland and includes the

following roads viz., Fishing Harbour Road, Ennore Express way, Thiruvottiyur-

Ponneri-Panchetty Road, Manali Oil Refinery Road and Northern segment of the

‘Inner Ring Road. The work on the roads for a total length of about 30 km is

substantially completed except for a small stretch in the Fishing Harbour Road.
State Government of Tamil Nadu is on the job of resettlement of fishermen
community and this stretch is expected be completed by the end of August 2018.
The upgraded portion of this road project has improved evacuation of cargo
between the Port and the hinterland.

Towards facilitating ‘Ease of Doing Business (EoDBY)’, Ministry of Shipping had
identified various parameters for reducing dwell time and transaction costs in the
Major Ports. These include elimination of manual Forms, accommodation for
laboratories to Participating Government Agencies (PGAs), Direct Port Delivery,
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Installation of Container Scanners, E-delivery orders; RFID based Gate-
automation System, etc. These initiatives have already been implemented at
Jawaharlal Nehru Port Trust (JN Port) and are being taken up in other Major

Ports.

Elimination of manual forms has cut down long queues and waiting time for
containers at-the port gate and enabled faster evacuation of EXIM cargo and
reduced congestion at port gates. L '

The RFID solution has been implemented in all Major Ports to enhance security,
remove bottlenecks for seamless movement of traffic across Port gates, ensure
tracking & tracing of man, material, vehicle, equipment, & other assets, and
collection of revenue as per the notified rates. Besides a centralized web-based
Port Community System (PCS) has been operationalized across all Major Ports
which enables seamless data flow between the vanous stakeholders viz.
Customs, CFSs, Shipping Lines & ICDs.

Ministry of Shipping has issued an order making use of e-invoice, e-payment and

e-delivery order mandatory for all stakeholders across all Major Ports, all

terminals within the Major Ports, private ports, private terminals and CFSs/ICDs.

In order to enhance the transparency of charges for traders, on the direction of

Ministry, all Major Ports and Indian Ports Association (IPA) have provided Link of -
all rates and charges levied by the Port & Shipping Lines on their website. JN

Port, which is the pilot port for implementation of reforms under EoDB has

undertaken a number of initiatives for ensuring convenience to trade and

reduction in cargo EXIM Dwell time. To ensure faster cargo evacuation JNPT has

set up Customs Processing Zones, Centralized Parking Plaza, besides

undertaking widening of Port Highways. It has also developed a Common Rail

Yard. JNPT has procured electronic RTGCs for increasing yard productivity,

besides making ground breaking initiatives’ for facilitating Direct Port Delivery &

Direct Port Entry to facilitate trade. All these reforms are regularly communicated

to the stakeholders through website update, social media and régular
stakeholder meetings. JN Port is the first port to start Direct Port Delivery (DPD) -
and Direct Port Entry (DPE). DPD has increased from 5.42 % in March 2016 to
39.15 % in March 2018. In JNPT the percentage of Direct Port Entry of Export
containers increased from 44.57% in March,2016 to 79% in March, 2018. The
exporters are currently benefitted by savings in cost of about Rs.2,000/- and in .
time of 1 to 2 days while resorting to DPE. At JN Port the dwell time of import
containers has reduced from 58.08 hrs. in 2015-16 to 50.82 hrs. in 2017-18. The
dwell time of export containers has reduced from 88.35 hrs. in 2015-16 to 83.71
hrs. in 2017-18.

Multimodal Transportation of Goods (MMTG) Bill
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With regard to the said Bill, Ministry of Shipping has submitted that it deals with-

transportation by inland waterways or sea borne transportation whereas
'multimodal transportation’ . can also take place in combination of modes
excluding waterways/sea like road-rail and road air etc. Hence, the subject
matter of multimodal transportation does not fall strictly in the domain of Ministry
of Shipping. In this background, recently, the Allocation of Business Rules was
amended to include the subject matter of integrated development of logistics
sector in the domain of Department of Commerce since 7th July 2017. Therefore,
the Logistics Division of Department of Commerce was identified as the
appropriate agency to deal with the legislative proposal of the Multimodal
Transportation of Goods Bill. The Department of Commerce, on 26" February,
2018, held stakeholder consultation meeting o